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to which respondents counsel says he bxing this fact to
the notice of this court even than the coﬁ%t ordered that

status-quo in respect of the applicant shall be
maintained. The applicant counsel further insistdthat the

applicant had, fractured his leg and he was not in a

position to move physically and was given fitness

certificate only on 23.08.2003 and when he reported, he
was not allowed by the respondents to join.

I have heard counsel for both the parties and
counsel for both the parties are directed to file
necessary affidavit stating the factg that while passing
the order dated 08.08.2003 whether the courttplas informed
about the order dated 04.07.2003 regarding relieving of
the applicant with a direction to report to the Dy.

Director NVS ( Regional Office ), Shillong or not. The

‘necessary affidavit be filed within 2 weeks. At the time

matter shall be decided,' however, status-quo granted
under order dated 08.08.2003 is over-lifted and the
applicant is directed to join at Pune as per the order
dated 17.7.2003. It 1is, however, provide~d to the
applicant that if the applicant moveJan application for
leave to the Principal, Jawahar Navodaya Vidyalaya,
Faizabad the same shall be granted by the Principal.
List on 10.10.2003 for admission.
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